g BE PUBLISHED IN PART 11 SECTION SggélﬁpF"TH§_§ﬁ£5¢§§FpF“INDI&

GOUERNMENT OF INDIA
MINISTRY OF FIANANCE
( DEPARTMENT OF, REVENUE (

NEW DELHI: THE 30TH JUNE, 1979,

NOT LF ICATION
“TREOTE TAXK

Mﬁ.ZQDB(F.Nd.&D&/?S/TRGhﬁuj/?Q-ITCC): In pursuance of sub-flause
(iiig of clause (44) of gection 2 of the Tnoome=-tax Aoty 1561 (43 of
1961), the Central Government hereby authoriscs Shri BaK,Shah belng
a gazetted Officer of the Central Governmert O exercise the powers
of a Tax Recovery OfficerT under the said Acti '

‘21 _ The appointment of Shri H.D.Shah-as Tax Recovery 0fficer -
made under Notifieation Nd.2132(F.No.404/39/?7-ITCC) dated 21.1,1978
hereby cancélle&; o '

3. This Notification shall come into farce ith effect from
the date Shri B.KigShah taies over gharge as Tax Recovery 0fficerTs

. 5d/ -
_ ( HyVENKAT ARAMAN )
CEPUTY SECRETARY TO THE GOVERNMENT OF INDIA
The Manager, : .

Government of India Press,
New/Delhis -

zpﬁy foruarded tol
~
¢

. Ml1 Directors of Inspection including DI(0&MS), Now Delhie
2+ The Director, IRS(DT%, staff College, Nagpur's

7. The Comptroller & Auditox General of India, New Delhia

4, The Accounbtant General, Gujarat, Ahmedahads

5, The Chief Secretary, Government of Gujarat, Ahmedabad.

§. The Joint Sccretaby & Legal Adviserly ministry of Law, Neu Delhie.
7. The Commissicner. of Income~tax, Gujarat-=Ill, Anhmedabads

8. Bulletin Scction (3 copies)e
9, Guard Files '
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| ( H.D.SHARMA )
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